
C)-,/57/87  

CORi: HOiBLi FUR. P.H. TRIViX 	VICE CFLIIIi 
iOi'BL LIF. P.i. J0HI 	: JULIGIL ML1,13ER  

3-2-!987 
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CCRAM : Hon'ble Mr. D.S. Mishra 0 0 Administrative 
Member 

Hon'ble Mr. P.M. Joshi, 	Judicial Member 

16/12/1987 

The petitioner present in person. Mr. J.D. 

Ajmera learned counsel fot the respondents reciuests 

time for filing reply. Sufficient time in this regard 

has been given howeve: he is given 4 weeks time to do 

so. Hearing of this case be fixed in the month of 

September, 1988.  
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( P M Josh! ) 	 ( D S Mishra ) 
Judicial Member 	 Administrative Member 
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COIW4 : Hon'ble Mr.P.M. Joshj 	: Judicial Member 

10/03/1989 

Neither the petitioner nor his counsel present. 
4 

Mr.J.TD. Ajmera for the respondents present. The applicat- 
eya- 

ion is liable &er dismissed for default. However,more 

opertunity is given to the petitiner. The case 

posted for final heating on 31st March 1989. 
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( P. ) •fr" 

Judicial Member 
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Corarn 	: 	Hon'ble Mr.P.M. Joshi 	: Juicjal Member 

31/03/1999 

Neither the petitioner nor his counsel present. 

On the last occasion also/, same was the position. However 

we hac' adjourned the matter in the ends of justice. 

Mr.Jagdish Yadav for Mr.J.D. Ajrnera the learned advocate 

for the respondents present. The court has f4ed 
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ta*- on —d-a-tQ, 	when neither the oetitioner nor his - 
counsel has appearedthe apolication 	tnd dismiss.-. 

for defaults 	Accordingly the case is dismissed for 
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